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BEFORE THE REG STRAR S. G SHAH

Petition(s) for Special Leave to Appeal (Civil) No(s).5274/2012

ANI L KUMAR JAI SWAL & ORS. Petitioner(s)
VERSUS
NAGAR PALI KA PARI SHAD & ANR Respondent ( s)

Date: 21/09/2012 This Petition was called on for hearing today.

For Petitioner(s)
M. Sameer Abhyankar, Adv.
M. T. WMahipal, Adv.

For Respondent (s)
M. Anil K.  Sharma, Adv.
M . Praveen Chaturvedi, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

The | earned counsel for the respondents wants two weeks’ time to file
counter affidavit. Registry has to accept it till 8.10.2012

Li st thereafter before the Hon'ble Court, as per rules, wthout
wai ting for counter affidavit and any fornmal order to that effect from this
court.
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